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Bxcadcas ting ),
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(By Adyocate Sh.P.H .Uamchandani,
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D R. D L R (ORAL)

(Hon'ble Shri N• W.Krishnanj Acting Chairman )

Heard. The directions in P-1 judgment reads .

as follous#-

•' In the circumstances, we direct the
respondents that in case the applicant
finds place in the panel and if his
juniors have been appointed or in case
there are some other reasons for uhidr,
the applicant could not be appointed-,;:
sama should be intimated to him by the
respondents. Tha'se directions should be

carried out by the respondents uithin a
period of two months from the date of
receipt of a certified copy of this order
The OA is disposed of accordingly,No Costs."

The respondents state that the applicant case had

already been considered in 1988, Therefore, he was

informed about the decisio-n taken on 10.11.1988 by

endorsing it to him on 'i6,1.1995 in pursuance of the

aboue(Ann-R-l) directions. Thereafter the respondents

sent him the Ann—R-~II Memo, dated 10.5.1995 giving

some more details.
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2. The 'learned counssl for the petitioner's states

that this is.no compliance. This leaves him no better

than ha uas placed before approaching the Tribunal in

iOA 1859/1983. Ue haue considered the matter. The fact

that the applicant uill be placed in the same position

as before is of no consequence, liie are dealing uith

contempt matters. Ue hav/e to find out whether

there is uilful disobedience of the order. The

compliance ^made cannot be treated as'defiance

of the order of the Bench. Hence no contempt is

committed. In the circumstances notice issued to

the respondents is discharged.

3, Houaver, the applicant is at liberty to

challenge the endorsement dated 15,1 ,1995 and memo, .

dated 10,5,1995( Ann.R.,1 and R.II) in accordance uith

lau, if so advised. .
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